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KENDRI YAVIDYALAYASANGATHAN & AN Appel I ant (s)
VERSUS
SAT Bl RSINGHNMHL A Respondent ( s)

Date: 29/ 02/ 200 8 This matter was called on for judgnent today.

For Petitioner(s)
M. S. Rajappa, Adv.

For Respondent (s) Dr. Sushil Balwad a, Adv.

Hon' bl e M. Justice Mark a ndey Katju pronounced the
j udgnent of the Bench conprising Hon’ble M. Justice H K Sema
and Hi s Lordship.

Leave granted.

We set aside the inmpugned judgment of the H gh Court as
well as the Tribunal and restore the order of rempval passed agai nst
t he respondent. The appeal stands allowed in terns of the signed
order. No costs.

( Ravi P. Verma ) ( Anand Si ngh )
Court Master Court Master
[ Signed reportable judgnent is placed on the file]



